
THE  APPROPRIATION  (No. 3)   ACT,  2017

(ACT  NO.  28 OF 2017)

AN

ACT

to provide for the authorisation of appropriation of moneys out of the Consolidated
Fund of India to meet the amounts spent on certain services during the
financial year ended on the 31st day of March, 2015, in excess of the amounts
granted for those services and for that year.

BE it enacted by Parliament in the Sixty-eighth Year of the Republic of India
as follows:—

1. Short title.—This Act may be called the Appropriation (No. 3) Act, 2017.
2. Issue of Rs. 16207.95.19.246 out of the Consolidated Fund of India to

meet certain excess expenditure for the year ended on the 31st March 2015.—
From and out of the  Consolidated Fund of India, the sums specified in column
3 of the Schedule, amounting in the aggregate to the sum of sixteen thousand
two hundred seven crores, ninety-five lakhs, nineteen thousand two hundred and
forty six rupees shall be deemed to have been authorised to be paid and
applied to meet the amounts spent for defraying the charges in respect of the
services specified in column 2 of the Schedule during the financial year ended on
the 31st day of March 2015, in excess of the amounts granted for those services
and for that year.

3. Appropriation.—The sums deemed to have been authorised to be paid
and applied from and out of the Consolidated Fund of India under this Act shall
be deemed to have been appropriated for the services and purposes expressed
in the Schedule in relation to the financial year ended on the 31st day of March,
2015.
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CORRIGENDA

In the ANDAMAN AND NICOBAR ISLANDS VALUE ADDED TAX
REGULATION, 2017 (6 of 2017) as published in the Gazette of India,
Extraordinary, Part II, Section 1, issue No. 28, dated the 26th July, 2017,—

Page Line(s) For Read
No. No.

7 30 ‘‘Regulaton’’ ‘‘Regulation’’

64 1 ‘‘FIRST SCHEDULE’’ ‘‘THE FIRST SCHEDULE’’
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